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dePartments ef the Government of. India 
to find ~ t some way to see that 1eaM. 
are «Mnted for mint cement factones? 

SaRI ciiAMNJIT CHANAlfA: As 
far as the coordination betweeD tile 
Forest ))ep-artment and the InduBtry 
Department b concerll~ tn view of 
the Prime Mitudees directive to main-
tain forests in the interest of Jtee~ 
ecologlcal balance, aeforestation will 
not be allowed at alL There might 
-ohly be a few cases where there are 
locational problelils. The applicant 
will he advlsed to shift the weatfoll. 
But deforestation wlil not be allowed 
at all. 

Secondly, as 1ar as mtrli cement 
'Plants are concerned, there are only 
53 umts of a capacity of 18.99 lakh 
tonnes. It is a very sma1l figure. I 
would bke the House to be mformdd 
that, as 011 1-8-19~ lne -estsfing capa-
city and schemes approved J.Jy the 
Gnvernmel1t a .... e of the ca a lt~~ of 

6525 mlldon tonnes m put-he se~tor 

and prIVate sedo:-. In view of t l~  we 
nre sure th3t by tne~ end of the 6th FIve 
Year Plan, we will in fact be heading 
towards surplus cel1'ent economy rather 
than shortage economy. Unfortunately 
the setting up of a cement plant has A 

questfoll period 

SHRI A. NEELALOHlTHADAsAN 
NADAlt· Is it not a fact 'that s,tIiP-
mother1y attit ~ is shown townrds 
Kerala in the allotment at cement? 
Talong into consideration thf' needs of 
Kera1a. a little percentage of cement 
is being aI10tted to Kerala. If that is 
so, may I know whether the Govern-
ment wo..tld be pleased to take sPecial 
interest in aitoting more cemetlt to 
Kerala? 

Sltlu CHAttA.:MJIT CHANANA: I 
would advise the hon. Member to 
orient his question. in collaboration 
with the Mi.lister concerned in the 
Kerala State Government because we 
do not discriminate against any State 
Government as tar as allocation of 
ceD)8nt. is cQIlCSrned. The ce1nent is 
a,l1~  on a common tormuta evolv_ 
ed. \Ul_r ~ Cen).ent ciontrOl order 
1oto ~ ~ t,,~ in tlae 'COl1nb7. 

.. f 

Ba7 CollUlllssloa. on spirit lie .... 

+ 
-45. SHRI HAtttNATR MtS!tA: 

SHRI A. T. PATIL: 
Will the Minister of HOME 

FAIRS be pleased to state: 
AF-

(a) whether it it a fact that. Union 
Government have appeinted the Ray 
Commission to enquire into the 'Spirit 
Scandal' involving movement of rectl--
.tied spirit between the states of Tamil 
Nadu and Kerala; 

(b) if so, the terms of referencf:! of 
the Commission; and 

(c) W'hether any time .. Umit has been 
set for the Commission to submit its 
report, if so, what? 

~ MINISTER OF STATE IN 
THE MINISTRY OF ltdME AFFAIRS 
AND DEPARTMENT OF PARLIA-
M£NTARY AFFAIRS (SHRI P. 
VENKATASUBBAIAH): (a) Yes, Bir. 

(b) The terms of reference of the 
Commission are contained in the Noti-
fication No. S.O. 488(E) dated the 18th 
June, 1981, copy of which is placed on 
the Table. 

(c) Yes. Sit. Six months. 

MINISTRY OF HOME AFFAIRS 

(Department of Personnel and Admi-
nistratIve Reforms) 

NOTIFICA'l'ION 

New Delhi, the 18th June, Itsl 

S.O. 488(E).-Whereas the Central 
Go't"ernment is 01. Ol'inion that it is 
necessary to apPoint a COMmission .)f 
Inquiry for the purpoSe of making 
an inquIry into a definite matter of 
public importance, na ~l  di"f'ersion 
of large ~ antities at suga'reane mo-
lasses from sugar factories in Tamfi 
Nadu fOr conversion into rectIfied spi_ 
rit 811d potable alocha-I, resulting in 
h ugre Josg of revenue to the state e::t-
chequer, the illegal movement, rin~ 
the petiod from June, un9 onwdrds, 
ot huge qttandties of redtfled spttit, 
and ill e;tce$s of the perltiitte8 quan .. 
tities. £n and from the State tSf Tama 
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Nadu to and in the State of Kerala, 
and the aneged corrupt practices t'e-
lating thereto: 

Now therefore in exercise of the 
powers' conferred t by section 3 of the 
Commissions of Inquiry Act, 1952 
(60 of 1952), the Central Government 
hereby appoints a Commission of In-
quiry consisting of a single member, 
namely, Shri S. K. J.Uy, retired Chief 

Justice of the Orissa High Court. 

2. The terms of reference of the 
Commission shall be as follows:-

(a) to inquire into the matters 
indicated in the Annexure to this 
Notification arising out of the alle4 

gations contained in the Memoran-
dum signed by 21 Members of Par-
liament and' the Memorandum dated 
the 6th February. 1981, received 
from some Members of the Kerala 
State Legislative Assembly and 
others, addressed to the Prime 
Minister; 

(b) to inquire into any irt'egu-
larty, impropriety, misconduct or 
contravention of law, on the part 
of any person in relation to any 
matter referred to in the allegations 
aforesaid; 

(c) to inquire into any other 
matter, whieh arises from, or is 
connected with or incidental to, 
any act, omissiC:n or transaction re-
ferred to in the allegations afore-
said. 

3. The headquarters of the Com-
mission will be at New Delhi. 

4. The Commission, will complete 
\ts inquiries and report to the entr~ 
Government within a period of ~ 
months. 

5. And whereas the Central Gov-
ernment is of opinion that, having 
regard to the nature of the inquiry 
to be D'lade by the Commission and 
other eircumstanees of the cue, all 
the provisions of su'b-section (2). 
,b-s~tl )n (8), sub-aedion (4) and 
~lo  (&) of aection S of the 

Commissiotls of 1i-lquiry Act, 1_ 
(60 of 19U)t -'ould"'be made appli-
cable to the Comtnission. The Central 
Government her_ directs, in exer-
cise of the powers conferred by sub-
section (1) of the said section 5, that 
all the provisions of the said sub-

sections (2), (3)f (4) aDd (5) of that 
section shall apply to the Commis-
sion. 

F. No. 375/11/81-AVD. IV) 
A.C. BANDOPADHyAY, Secy. 

ANNEXURE 

MEMORANDUM FROM 21 MEMBERS 
OF PARLIAMENT 

(1) Whether large quantities of 
sugarcane molasses were diverted un 
authorisedly by the sugar factories in 
Tamil Nadu, in collusion with dis-
tilleries, fOr the illegal manufacture 

and sale of rectified spirit, resulting 
in loss of revenue to the Central or 
State exchequer, amounting to over 
a crore of rUpees. 

(2) Whether the Chief Minister of 
Tamil Nadu has misused his pOwer 
as Minister io charge of Excise in 
the collection of ..huge funds through 
tbAt disposal of such illicit spirit. 

(3) Whether thousands of tons of 
sugarcane molasses were written off 
under one pretext or the other and 
whether the Chief Miniater of Tamil 
Nadu was instrumental in facilitating 
the distilleries to commit the Ulegal 
disposal of reetifted 8Pirit to enrich 
himself. 

(4) Wihether OoVehmeht officials, 
posted as Distillery Offtcers, helped 
distilleries in 'l'.amJ.l N$du to carry 
on the clandestine production and diS. 
posal of re<:tifted spirit. 

(5) Whether ()nier dated 26th June 
1979 of the Government of Tamd 
Nadu a110wiag the diatilleriea, to lift 
rectifted spirit witbO\'lt the elCort of 
revenue offtciala and dbtbandblg tlse 
~ ~ ~ for die: M ~ 
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was issued with a view to enabling 
the distilleries to move illegally more 
than the permitted quantities of re-
cetified spirit to other States. 

(6) Whether the Chief Minister of 
Tamil Nadu did not take any action 
against the persons, who were per-
mitted to export 10 lakh litres of le-
ctified spirit to other States, but h:ld 
actually lifted 15 lakh liters ,as alle-
gedly admitted by him while spea-
kmg in the Chamber of Commerce at 
Madras, in October. 1980. 

(7) Whether the imposition of a 
ban on export of rectified spirit and 
relaxation of the same on several 

occasions by the Government of 
Tamil Nadu were done with a view 
to enabling any person to make huge 
illegal gain. 

(8) Whether many industries in 
Tamil Nadu were not getting recti-
fied spirit, which is a raw material 
needed by them, and as such thet'e 
wac; no ground for €,xportlng recti-
fied splrit out of Tamil Nadu. 

(9) Whether export of 9.96 lakh 
htres of rectified spirit from Messrs 
Arvind Distillery and Chemicals' 
l~nite , South Arcot District to 

Messrs Mannam Sugar Mills Co-ope-
rative Limited in Kerala by Shri 
Ahmed Khan a private contractor, 
who was not' authorised by the Gov-
ernment of Kerala, was hurriedly 
permitted by the Chief Minister of 
Tamil Nadu. 

(10) Whether the Chief Minister of 
Tamil Nadu accepted the same "No 
Objection Certificate" to export re-
ctified spirit from Messrs Arvind 

Distilleries in South Areot to Messrs 
Mannam Sugar Mills Co-operative 
Limited, fOr the export of reCtified 
spirit from Messrs Varian Chemicals 
and Distilleries Limited, Chengalpattu 
District and whether the Chief Minis-
ter of Tamil N adu had misused his 
oftice' in allowh).g these exports after 
co~ting several lakhs of rupees 
from. the parties and allowed them 
free trade of alcohol out of %amil ....... 

(11) Whether the Chief Minister 
of Tamil Nadu exerted his inftuence 
to e.lqtUnge, from the proceeciings of 
the Legislative Assembly, the names 
of his close friends, allegedly involved 
in the matter, referred to by the 
Leader of the OppOSition in the Le-
gislative Assembly of Tamil Nadu. 

MEMORANDUM RECEIVED FROM 
SOME MEMBERS OF THE KERALA 
LEGISLATIVE ASSEMBLY AND 

OTHERS 

(1) Whether it was disclosed jn 
a conference of excise contractors,. 
convened by the Excise Minister ·.)f 
Kerala that if huge amounts were 
paid ;5 bribes, rectified spirit -re-
quired to manu,facture arrack would 
be available outside Kerala to meet 
the demands for the Onam festi-
val in August, 1980 and the Excise 
Mmister of Kerala gave them the 
greep signal to arrange to procure 
the required quantity of rectified 
spirit by any means. 

(2) Wbether. follOWing the said 
conference, several discussions and 
negotiations were held by the Ex-
cise Minister of Kerala with Shri 
Ahmed Khan and, contrary to t!1e 
normal procedure followed by the:'! 
Excise Department and the long-
standing decision of the Kerala 
Cabinet, the said Shri Ahmed 
Khan who is neither an excise 
contr~ctor nOr a person of substan-
tial financial stability, was autho-
rised On the gpecial instructions of 
the ExciSe Minister of Kerala, to 
procure 10 lakh litres of rectified 
spirit from Messrs Arvind Distille-
ries and Chemicals Limited South 
Arcot District requiring a ll'linimum 
investment of about Rs. 60 lakbs, 
and supply the same to the autho-
rised arrack distilling units of Mea-
srs Mannam SUgar Mills Co-opera-
tive Limited in Kerala at Rs. 3 per 
Utre. 

(3) Whether shortly befOre tile 
negotiations with the -id 8b.rl: 
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Ahmed Khan started, the practice 
of submission of papers to the Ex-
cise Minister of Kerala through the 
Private Secretary, who is of the 
rank of a Joint Secretary, was 
. changed and all the excise files 
were routed to the Minister through 
.the Additional Private Secretary, 
who is only of the rank of an Under 
Secretary and is related to the said 
$hri Ahmed Khan. 

(4) Whether contrary to the 
policy hitherto followed, a pro-
vision was ~liberatel  made' in 
the contract to give the right of 
ownership of the spirit to the said 
Shri Ahmed Khan until it was 
delivered to Messrs Mannam Sugar 
Mills Co-operative Limited and his 
Payment obtained from them. 

(5) Whether the request of Shri 
Ahmp.d ~ l for a chal1ge of rOl't'" 
through a CIrcuitous route, via 
Pal ghat and Trichur '''':13 graYlted 
'b·' the Government of Kt'rala with-
out anv justification, with a view 
to facilitating illegal transportation 
and sale of unaccountE'd quantIty 
of spirit in the black ~r e  wherp 
it would fetch Rs. 30 per 1itr~ nc; 
against the price of Rs. 3 per titrE', 
at which the said Shri Ahmed Khan 
wa .. a t o i~e  to supply re:t!fiE::i 
sr-int to Messrs Manl"arr. Sttgar 
Mills Co-operative Limited t er~

by causing u.ldue pecuniary gain 
to the said Shri Ahmed Khan a"'ld 
others. 

(6) Whether the said Shri Ahmed 
Khan forged documents to procure 
rectified spirit from another dis-
til1er~ in Tamil Nadu by name 
Messrs Vorion Chemicals md Dis-
tUleries 'Limited, Chengalpattu 
~trict, whereas the a t oris~tion 

glven to him through Messrs Man-
nam SUIIEtr Mills Co-operative 
Limited was to procure it only 
from Mesers Arvind Distillery and 
Chemicals Limited of Tamil Nadu. 

(7) 'Whether, making ~ of the 
authorisation as well as forging do-
.. ~ ent8  the said Sbri Ahmed Kban 
.tiIld !its aS8llrciaMa procured huge 

unaccounted quantities of ~  
Spirit from Tamil Nadu and diver .. 
ted  the SBme to unauthorised quar-
ters in Xerala, causing loss of re-
venue to the tune of Rs. 10 crores 
to the State EX'Chequer . 

(8) Whether no action was taken 
when the malpractice was brought 
to the notice of the Industries 
Minister Excise CommisSioner, 
Chairma'n of Mannam Sugar Mills 
CoC)lperative Limited and Special 
S~cretar  to the Govc.rnment of 
Kerala in the Industries Dt"part-
ment by the General Manager of 
the Mannam Sugar Mills Co-opera-
tive Limited. 

(9) Whether no action was taken 
to recover the huge quantity of 
~ irit smuggled into the State of 
Kerala through six lorry loads, 
when they were intercepted by the 
State Excise Authorities on 26th 
November, 1980 and 27th Novem-
ber, 1980. 

SHRI HARINATH MISRA: There 
are three different Commission which 
are supported to be functioning name-
lv, the Ray Commission appointed by 
the Government of India and two 
other commissions. one appointed by 
the Government of Tamil Nadu and 
other appointed by the Govern-
ment of Kerala. What 1 would like to 
know is, how far the terms of refer-
ence of the Central CommiS3ion over-
lap with the terms of reference of 
the two other Commissions and whe-
ther the Governments of Tamil Nadu 
and Kerala are extending full 8tJ1)-
port for the functioning of the Bay 
Commission appointed by the Union 
Government. 

SHRI P. VENKATASUBBAIAH: In 
reprd to the three Commiuiona that 
have been appointed. OBe by the 
Government of Kerala and one by 
the Government of Tamil Nadu and 
the one appointed by the OenVal 
o e r~ 1ent under the Commissions 
of Inquiry Act. there have been cer-
tain variations in tht! tenns of ~~ ... 
eace of these three ~ 
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tftJe terms til reference of 'the Cen-
1ral 'Government ate with regard to 
the 1lIleptions made from June, 1979 
-onwards. 

But Tamilnadu mnquiry Commis-
sion's terms of reference extend to 
February 1969, J'anuary, 19'16, and 
October-November, 1988. 

(2) AIleaations against the present 
Chief Minister of Tamilnadu as Minis-
ter-in-char,e of Excise:-The Central 
Government terms of reference con-
tain six allegations whereas in the 
Tamilnadu Commission of Enquiry, 
110 mention bas beel'l made about this 
specific allegation. So is the case 
with the Kerala Commission. 

(8) Allegations against the former 
Chief Minister of Tamilnadu Shri 
Karunanidhi:-There is no such al-
legatIon in the terms of refeTence l-e-
ferred to the Ray Commission where-
as Tamilnadu Government have 
made two specific allegations and 
Kerala Commission has nothing to do 
wIth this. 

(4) Allegation against ExciSe Mi-
nister of Kerala:-The Central Com-
mission's jurisdiction covers three 
allegations against this particular 
Minister whereas no mention has been 
made by the Tarnilnadu Commission. 

(5) AUegations against Shri Ahmed 
Khan, a private person:-There are 
two allegations. No mention has 
beE'n made eithE'r in the Tamilnadu 
Commission or the Kerala Commis-
Sion. 

(6) Large-scale divel'sion of mola3_ 
ses for Ulegal manufacture and 
sate of rectified spirit:-Th.is js O'ie 
01 the terms of reference for. enquiry 
but no mention has been made 
either in the Ker.ala or the Tamil-
nadu Commission. 

Other tel'tns cover transactions ot 
an irtw-St.te nature. 

A'baut the ~lna  Commission, 
"the terms generaD7 eOnr 'transactions 

in the Sta~ of Tamilnadu except for 
the export of rectified spirit from. 
Tamilnadu to Kera]a. 

Kerala Commission terms general-
ly cover transaction in the State of 
Ke,ala except fOr the transport of 
l'eC'tified spirit from Tamilnadu to 
Kerala. 

These are the differences that are 
in the three Commissions and so far 
as the cooperatIon that is to be f x-
tended, is concerned it is reported in 
the . Press that the Tamilnadu Chief 
Minister has said that he would .?x-
tend the necessary cooperation to the 
Central Enquiry Commission. 

With regard to Kerala, the Gov-
ernment of KeraJa seems to take the 
Press more into confidence than the 
Government of IndIa. 

SHRI HARINATH MISRA: Apart 
from the constitutional aspect ac-
cording to which only the Central 
Commission of Enquiry can be allowed 
to function, is it a fact that the find-
ings of the two Commissions appoint-
ed by the two quarrellIng states, are 
most likely to be contradictory and 
hence a single COlIlmission vested 
with authority to coordinate in e~ti

gations from both sides will be able 
to tackle the job more effectively 
and expose all those involved in this 
murky business? 

saRI P. VENKATASUBBAIAH: 
Commissions appointed under the 
Commisslon 01' Enquiry Act, 1952, are 
only fact-finding bodies. The Act it .. 
self does not contain any specific 
provision as to what would happen 
if the findings of the three CQmmis-
sio!,¥ differ from One another. The 
nnttcr will have to be considered at 
the appropriate time keeping in view 
the desirability of follow-up action 
and the compet-efH!e of the respecU\1e 
Governments in l'eapect of the tTari ... 
ous BndingR of the Commission. 
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SHRI A. T. PATIL: May I know 
the extent to which breach of the 
rules, go ~rning use of molasses for 
conversion into rectified spirit, pota-
ble alcohol and industrial alcohol as 
raw material, has been committed by 
the Tamil Nadu and Kerala Govern-
ments in terms of percentage of lnO-
lasses produced and quantitIes of mo-
lasses and rectified spirit diverted? 
(b) Is there any illegal export of 
these materIals, whether molasses, 
rectified spirit or industrial alcohol, 
outside India, and if so, from where 
and to which places? (c) what is the 
estimated loss to the state exchequer 
as estimated by the Government of 
India? 

SHRI P. VENKATASUBBAIAH: 
All these matters will be brought 
before the Inquiry Commission. Mem-
bers of Parliament made a represen-
tation to the G,JVernment of InulCl 
with regard to financIal irregularities 
and also the financial loss that will 
accrue on account of this so-calIpd 
spirit scandal. They have saId that 
several crores of rupees have been 
involved in this scandal and they 
have listed vanous allegations against 
the Chief Minister who is In charge 
Of excise also and also the Kerala 
Government. With regard to the ex-
port of this spirit outside India, so 
far as Government of India is con-
cerned, we have no such information. 

SHRI E. BALANANDAN: Accord .. 
ing to the reply given by the Minister 
here, the Commission by the Centre 
has been appoirited on the request of 
21 M.Ps. May I know the political 
affiliations of these MPs? (Interrup-
tions) SeC'ondly, I want to know the 
date of appointment of the Central 
Commission. Is it not a fact that the 
Central Commission has been appoin-
ted after the appointment of the Com-
missions by the Kerala State and the 
Government of Tamil Nadu, and if so, 
bas this not been done with a politi-
cal, ulterior motive? 

SHRI P. VENKATASUBBAIAH: 
Members of Parliament are Members 

of arlia en~ irrespective of thek" 
political aftlllations. They are people'. 
representatives and they have got 
every right to bring theSe allegations 
to the notice of the Central Govern-
ment if such irregularities have taken 
place. I will put it the other way. 
Anticipating that an Inquiry Com-
mission will be constituted by the 
Central Government, the Kerala Gov-
ernment might have thought it fit to 
appoint their own Inquiry Commis-
sion to cover up all these irregulari-
ties. There is no political motive at-
tached to this. 

SHRI C. T DHANDAPANI: I am 
one of the signatories to the Memo-
randum. ... 

MR. SPEAKER: Even in neigh-
bourhood you could not tell him? 

SHRI C. T. DHANDAPANI: Mr. 
Balanandan has not signed that Me-
morandum because he belongs to the 
Party IS involved in this matter ... 
scandal. 

SHRI JYOTIRMOY BOSU: Don't 
be more loyal than the King. 

SHRt C. T. DHANDAPANI: Mr. 
Jyotirmoy Bosu also might not have-
signed this Memorandum because his 
Party Is involved in this matter ..... . 

SHRI KRISHNA CHANDRA HAL-
DER: It is not true. The CPM is. 
not involved in this ... (Interruptions) 

SHRI C. T. DHANDAPANI: I am 
thankful to the Central Government 
fOr having constituted the Commissioa 
of Inquiry against both the Govern-
ments, namely, the AIADMK and 
the United. FrQllt Government-I 
SQould call it CPM-Govemment if it 
is correct (Interruptions). The 
amount involved is more than Rs. 35 
crores. A lady was playing an im-
portant role; that lady is called 'Par-
rot': that 'Parrot' does not liVe in & 
forest or in a house; it was living on 
the shoulders of the Chief KlDlater 

{lmetTKJt&ionft 
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SRRI C. T. DHANDAPANI: A 
murder also took place in this re-
gard .•• 

SHRI JYOTIRMOY BaSU: On a 
point of order, Sir .. 
(Interruptions) . 

MR. SPEAKER: Mr. Bosu, no point 
of order during Question Hour. 

SHRI JYOTIRMOY BOSU: He can-
not bring in the name of a Chief Mi-
nister here. 

SHRI C. T. DHANDAPANI: Just I 
have said 'Chief Minister'. I have not 
said Mr. M. G. Ramachandran or Mr. 
Nayanar. 

The Mmister has just stated that 
Tamil Nadu is ready to co-operate 
wIth the Ray Commission. But, Sir, 
things are different in Tamil Nadu. 
The Tamil Nadu government and 
the entire Cabinet are making scath-
ing attacks on the Central Govern-
ment ... 

(Interruptions) 

SHRI A. NEELALOHITHADASAN 
NADAR: Is it a question, Sir? 

SHRI KRISHNA CHANDRA HAL-
DER: Sir, are you allowing him to 
make a speech here? 

MR. SPEAKER: You cannot go 
on a wIld-goose chase here. Please 
put your question. 

SOME HON. MEMBERS: Back-
ground. 

SHRl C. T. DHANDAPANI; My 
Speech is very much inconvenient to 
my friend ... 

(Interruptions) 

MR. SPEAKER: Reserve your speech 
for some other time, now put your 
qUestion. 

SHlU C. T. DHANDAPANI: Both 
the State Governments of Kerala and 
Tamil Nadu have appointed two Com.-

missions without jurisdiction. Be)rond 
the jurisdiction and constitutional pro-
visions they have appointed two Com-
missions according to the Industries 
Development and regulation Act... 

(Interruptions) 

SHRI C. T. DHANDAPANI: 
with regard to a commodity which 
comes under the Industries Develop-
ment and Regulation Act. Therefore, 
just out of political motive they have 
constituted a Commission of Inquiry. 
Just to divert the attention of the pe0-
ple they have constituted two Com-
missions-one in Kerala and one in 
Tamil Nadu .... 

(Interruptions) 

SHRI C. T. DHANDAPANI: They 
are not allowing me to put the ques-
tion. 

MR. SPEAKER: You have taken 
five minutes already. I cannot allow 
you. Put the question... .. You are a 
leader. 

SHRI C. T. THANDAPANI: My 
specific question is: following my pre-
vious memorandum. three Members of 
Parliament gave another memorandum 
to the Prime Minister as well as the 
Home Minister .... 

MR. SPEAKER: What is the ques-
tion, Sir? 

SHRI C. T. DHANDAPANf: My 
question is: another scandal has al-
Teany taken place, namely, the bottling 
~  blending scandal. Rs. 12 crores is 
involved in this matter. I would like 
to ask the Minister. Since the persons 
involved in thjs matter. I would like 
and blending. are the very same per-
sons ItS are involved in the spirit scan-
dal and they have already been 
arrested .... 

(Interruptions) 

MR. sPEAKER: He has put the 
queation .... 

(Interruptions) 
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lIIBt SPEAltD: 1 have told him 80 
manl' Umes .... Yes. I _ve already 
told him. 

SHRI C. T. DHANDAPANI: They 
have been arrested in the previous 
case, Therefore the direct involve-
ment of the persons in this case is 
there .•... 

MR. SPEAKER: What is the ques-
tion then! 

SHRI C. T. DHANDAPANl: Toe 
direct involvement of the persons in 
this case is there. Therefore, I would 
like to ask the Minister whether the 
terms of reference of the Ray Commis-
SIOn will be expanded to cover also 
the scandal with regard to bottling and 
blending of rectified spirit in TamiI-
nadu and Kerala. That is (a). As far 
as part (h) is concerned. 

1\IR SPEAKER: No. no. You are 
not putting a specific question. You are 
misusing Too mUl'h now. You could 
hen. t' ~trnig ta a  put the question 
bE-fore. You are taking unnecessary 
bme- . No. no. 

SHRI C T. DHANDAPANI: This is 
the practice of the House. Sir. 

III view of all this 

MR. SPEAKER: No. no. Please sit 
down now 

How can I check this? ... If the 
leacters behave like thls, how ('an I con-
trvl this House? 

SHRI INDRAJIT GUPTA: Defying 
the Chair. 

SHRI C. T. DHANDAPANI: In 
view of the Supreme Court judgment. 
any allegation made against a parti-
cular Ministry .... 

MR. sPEAKER: I do not know why 
YOU are not putting the question. 

SHRI KRISHNA CHANDRA HAL-
DER: No question at all. 

MR. SPEAKER: He is haranguing 
all thE- time without puttin. the ques-
tions. 

SHRt C. "to DlLUfDAPAlNI: Ho:w e&n 
1 put the o sti~  Sir, tb.t Suprema 
Court gave a categorical judgment. Be-
cause the allegations haVe been level-
led this Commission has been consti-
t t~  So, it is a moral obUaaUon QD., 

the part of the concerned state Minis-
tries to resign till the Central Govern-
ment comel to a decision on the find-
ings of the Commission. 

MR. SPEAKER: You could have put 
the simple question within two minu-
tes. You have take more than dve 
minutes. I would like the Members to 
cooperate with me. 

SHRI P. VENKATASUBBAIAH: 
Mr. Speaker, I had expected that the 
han. Members hailing from and be-
longing to the C.P.M. Party would have 
'Welcomed thE" Commission that has 
been set up by the Central Govern-
ment. 

MR. SPEAKER: You reply to Mr. 
Dhandapani's question. 

SHRI P. VENKATASUBBAIAH : 
Sir Shri Dhandapani has requested 
that the Ray Commission may also be 
asked to enqulre into a matter relating 
to the deal allegedly entered into by 
the Chief Minister of Tamilnadu re-
garding grant of monopoly licences for 
bottling of arrack. He has also re-
quested the Central Government to 
have a C B I. probe into the blending 
and bottlin2 of arrack allegations. 

We had asked for the comments from 
the Tamilnadu Govermnent also. Shrt 
Dhandapani has made certain observa-
tions regarding Grover Commission. 
All these facts will be borne in mind 
by the Government at the appropriate 
time. (Interruptions) 

SIiRI ERA ANBARASU: Mr. 
Speaker. Sir, why not the Ray Com-
mision be asked to eo into the allega-
tions of the bottling and blending aDa-
.ptlDn also? Th.i:s in o~  nearl,. 
fwelve crores of rupees. After all. 
the terms of reference has not ,.at beeD. 
ftnallaed. 



SRA'V.6lf4 is ... (&AKA) 

In v.\f:IN' 0( ~l s ~ a.ur ) i~on 
a~ 't>e aMed tP enquire in ~o tQl8 

allegativn also. 

SMRl P. ~  
Sir this bas been brought O\1t in a 
e~ora~ l l by Sbri Dhandapani and 

otheI'$. Sl\ri AnbaJ;asu also has raised 
tJae same question. l have said that 
we ba ve called for the coz;mnents from 
the o ~rn ent of Tamilnadu. Thf 
other matters which the han. Member 
mentioned now will receive due consi-
deration by the Government of India. 

SHR! B. K. NAIR: Sir, earlier, the 
GrJvernment of Kerala had been deny-
ing lhtlt therc was anything to enquire 
into the spirit scandal allegation. But 
later tnere was pressure from the 
puLlil' uS well as from Parliament. 
Thl:Y ultimately yielded to appoint a 
Commis.sion 0 1 In::}uiry. They knew 
thdt tdtimdtcly tne Central Government 
would appoint a Commision. In view 
of thIS 1 want to know whether the 
('1- ntral Government would advise the 
state Governments of Tamllnadu and 
K( r.lla to giye up their experiments 
at "ictting up the two Commissions-
Sn asl ~  and Sadasivam Commis-
Slon~- Just to prote('l the good names 
of the Ministers concerned and agree 
to withdra\v their Commissions and 
allow the Central Commission to go 
ahead with the enquiry into the alle-
gation involving thirty crores of rupees 
ill So tar <IS Kecala Government is 
concerned? 

MR. SPEAKER: 
trying to do? 

What are you 

HavE' yOll followed him? 

SHRI P. VENKATASl,1BBAIiUi: 
He wanted. to know whether we could 
a lviRe tlll..' Governm.ents .... 

MR. SPEAKER: I could not toll", 
anything. 

SHRr P. VENKATASUBBAIAH: 
Whate¥er he said we shall convey to 
the 1'espeeUve State GOvernments. 

SHRIMATI GEI}TA .MUKlU1U8:-
Sir in view of the reply given by 
the' Minister a little while dO wblPb 
said t ~t the Kerala GoverDlB8l\t 
appointed this Commission in order to 
pm-empt tbe setting up of a Commis-
~on by the Central Govel'llD'leftt 
may I know whether after this event 
occurred the Central Government was 
aware of it and whether since Kerala 
Government at onC'e and prompt-
ly appointed tbe Commission 
the Central Government set-up 
another Commission in order to 
complicate the matter with political 
motivation? 

SOME HON. MEMBERS: No. No. 

SHRD.JATl GEETA MUKHERJEE: 
The C'2'ntrqI Gavel nl~-- nt WhlCh ~ 

awa! c of lL (!alli('r dId n(Jt think it 
nece&s::u'y to set up the Cummission 
earlier. 

Secundly, SinCe the ~1inister said 
that l\IC'ml,){,fs of Parliament are just 
Members of Parliament 

MR. SPEAKER: Don·t put words 
in his ll1011th. 

SHRIMATI GEETA MUKHERJEE: 
Or he implied that it did not matter 
very much who belonged to which 
political party. May I know in view 
of this thing in the coming dabate on 
the l\Inintenance of EssE-ntia] Services 
Bill his l5'1riy MPs will haVe the right 
Of conscience vote? 

SHRI P. VENKATASUBBAlAH: 
The Kerala Govc-rnment has not 
promptly appointed the Commission 
but was prompted to appoint the Com-
mission. 

Sir. there aloe twu Sa asi ~s  

OIM is Sadasivan and tbe otbeJt is 
Sadasivam.. PreVi01.olsly there was one 
Xailasam in Tamil Nadu and he was. 
replaced by Sadasivam. In Kel'flla 
there is Sadasivam. Both are Sad .. 
sivams. (Interruptions) Sir, I strongly 
retaudiate the allegation made by the 
bon. Member, that it is politically moti-
vated. It is not like this. I did not say 
Members of Parliament are M-embers of 
Parliament in their own right. They 
have ma4e allegations-grave allep-
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tions-and the proof of it is that the 
State Government themselves have 
~a ointe  a Commission. What more 
proof do they require? They them-
.selves have appointed the Commission. 
That means the allegations made are 
very serious. So, there is nothing 
unconstitutional to have appointed this 

"Commission. 

V.S. Pak deal regarding Bombers and 
Tank 

+ 
·48. sHRI BHOGENDRA JHA: 

SHRIJANARDHANA 
P00JARY: 

Will the Mmister of DEFENCE be 
pleased to state: 

(a) whether USA deal with Pakistan 
about F 16 Bombers, anti tank wea-
ponery and other sophlsticated wea-
pons has been finalIsed or is going to 
be finalised; 

(b), if so. details thereabout; 

(c) whether thE-se are weapons of 
superior aggressive character not pos-
sessed by IndIa or any other country 
of south or south-east Asia; and 

(d) If so, what steps are being taken 
to ensure pedce and stability in the 
area and the defence Of India? 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL): (a) and (b). The 
anns deal between USA and Pak1stan 
is reported td be still under negotia-
tion. The deal 1S reported to cover, 
among other'), the supply of tanks, ar-
moured personnel carriers, aircraft, 
helicopters, artillery and air defence 
systems, in addition to some anti-tank 
weapons Destroyers and Naval Mis-
siles. ' 

(C) and (d). These weapons are very 
sophisticated and have better opera-
tional characteristics than currentlY 
available in the region. Government 
monitor aU developments havinar a 
.bearing on our security and initiate 

appropriate measuJ. from time to 
time to ensure full defence prepued-
ness at aU times. 

SHRI BHOGENDRA JHA: After this 
question was tabled by me, it has been 
atated that the United states Under 
Secretary for Defence has made a 
statement. In that statement he has 
declared that Pakistan would be sup· 
plied 'With F-16 and other bombers. I 
want to know whether the bombers 
and the tanks, about 300 of them re-
paired recently, have arrived :from 
Turkey to Pakistan. They have been 
made in USA and they have been 
repaired with the help of USA though 
in Turkey. There are about 600 of SUCh 
tanks in all. I want to know whether 
these tanks and F-16 bombers are not 
of aggressive and offensive categories. 
They cannot be used by Pakistan eIther 
in the North or in the West or in the 
sea in the South but only in the East, 
that is, against ~ ia only. In view of 
this situation, I wOl.\ld like the bon. 
Minister to take this House and the 
country into confidence and tell us to 
what extent and in whiCh form we are 
ensuring our defenCe against possible 
aggression with the help of these so-
phisticated weapons. 

SHRI SHIVRAJ V. PATIL: As far 
as the question relating to Tanks is 
concerned, we have seen some Press 
Reports to that effect. As far as the r 
question of utilisation of these Tanks 
and aircrafts are concerned, they can 
be used in any direction. But the ques-
tion is whether they would be used 
against East or West or North or 
South; and thls question can be decided 
by taking into consideration the histori-
cal facts and we can draw OUr own 
condusions. Now, the third part of his 
question relates to our preparedness. I 
haVe already stated that We are alert 
and we are active and we are taking 
all steps that are necessary to saf~ 
guard and protect our interests and 
OUr sovereignty. 

SHRI BHOGEN1>RA JHA: The Min-
ister while replying torgets the tope>-
graphy. He says that the TankI CaD 
be used in any direction. 1 don't knoW 




